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Title: *Demanding recall of Indian Ambassador to United States of America about Indian Parliamentarians and the Media..

MR. SPEAKER: Very well, hon. Members, since some leaders wish to make mention of certain comments made by India's
Ambassador in the USA, I am giving opportunities to them. Please be brief. You have made a lot of comments yesterday. Today,
we can go on with the Listed Business.

Prof. Vijay Kumar Malhotra.

Ol ferr war #cargr (¢l Reell) @ srewer #@ica, oo wcar 3 off yora Azl of Jorer et & amboa i 3orbl acPifiberel @ waT die fdben e
Foelol a8 @i @l fas Jorer o1 o Jord g war S fs-

"I had an off-the-record conversation with the correspondent giving some assessments on this subject. A number of
the comments were, however, either misunderstood or misquoted or quoted out of context."

arevrgl Sft, 'BEw' & ules oft. sollw o1 arg 3 531 arT @1 3R B 3| 3o8kal wal 8 b
"At no point of the conversation did the Ambassador specify that it was off-the-record or even on background. And,
whenever he has said a conversation is off-the-record or on background, I have always honoured these ground
rules."

He further said:

"I repeat that he did not specify that our conversation was off-the-record or on background. I unambiguously and
unequivocally stand by my report and state categorically that nothing in it was deliberatea€|" (Interruptions)[R2]

MR. SPEAKER: As you all know, we just cannot read out newspapers here.

PROF. VIJAY KUMAR MALHOTRA : It is not a newspaper.

MR. SPEAKER: Yes, you are reading out a newspaper. How can you do like this?
...(Interruptions)

MR. SPEAKER: You cannot throw to the wind all the rules of the House.

Q. SR THAR AT : A2k, Ioakol 5 A A sor b= ... (RMaumeT)

e8I Bk ¢ Stp 3, 3y cler A, el oft dier 38 &, For ot dictor A ol ordl fber 3

Q. fASRI AR AT : AEIGR, Jolbl ool & &b Sl a1l Jolor Aol AMad of [ e, as d2m 21 421 w1 g1 361 uRt Bepids sueree &) 339 @l o2
ol 3, 33 o off sifw & Repis o1dl ey siga @1 @6 ool [ A ard siiw & Rais eff, dl aan Imiga @1 B4 ard sifw & Bore oson sfera 37 & dact
Z3clI Ricbot gol &I ard oldl &2 38T &) Sscl [iapel dl Ioalol @al &l &, A dl el 8l & [ ARIG 3l IFER dlecl ¢ gu P31 Pl s BSWSK &
$3Rp ARl 3R 3 Sogiel vep aK 3fiz wdl 3 :

"We will not, and there has not been and I don't think in the near future we will see such a friend and supporter as
this President. Absolutely. There is none."

a8 &Y AT D ISIGA & 1 JHRDI D IIGA &7 8 T8I U2 oI DI AUIE D2 3§ & 1 AR D Il Bl SBRIA A D 2 3§ 87 Joglol Dal &l

"We have not grown up, this lack of confidence and lack of self-respect.”

A SAEl UATsors aid Bgadmer & el & e 8 el sl 8 iz g8t sneel @ @ R s aw gu el 48t &8 3| WwoRr o IRt Iad
aeidifbboral aten & By this time he must have been recalled immediately. 3o/ @5 @egal & arG & o @ @ dwoEvs 3 ot &, bt
TGl Sor i 3D ARICE & ak 3 33 dE Ht @ Bél sl & are oft @ar frclssar 3 ot 3li7 AWt aKdl B Asel Bkt 2@, dt 37 WisIar & b as



AAGISIOID 3. (RIateT)
3e18l MBIG ¢ Sko &, Ficdr ofl, 3wl aruelt arT @ it 3

QL. SR ar AcAdr © icR], & fbe 3 A6 #PT el AiE & b I6ID! ARt geRn S| &6l R @l 9t el e b EIer sAb @ik I arden
fQfacrsr Agor f&en &, 3Mu 3 U2 AR @3 ol AST YoIRN SIE, Joid! AR Uz WS e sie iz usdifsior fdbar S, A8 & MU el BT
3|...(caaurmer)

SHRI RUPCHAND PAL (HOOGHLY): Mr. Speaker, Sir, yesterday, in response to the issue raised by hon. Members that the Indian
Ambassador to USA had made some very derogatory remarks about Indian parliamentarians and on an issue which is yet to be
taken up by the Parliament — and it is very derogatory for the Indian Parliament also — the hon. Minister of External Affairs
intervened twice and communicated that the Indian Ambassador to USA had stated that it was all off the record. This has been
contradicted today unequivocally by the concerned correspondent. He has stated that it was never misunderstood and it was
never misquoted.

MR. SPEAKER: You are repeating the same thing. Who is more truthful, it has to be seen.

SHRI RUPCHAND PAL : So, in this context I have submitted a notice for Privilege Motion against the concerned Indian
Ambassador and we have demanded that he should be immediately recalled. What is happening is, he is not serving India's
national interest, rather he is serving some one's interest which is against India's interest. In such a situation, he should
immediately be recalled.

MR. SPEAKER: The privilege matter is with me. The other matter is with the Government. So far as I am concerned, you have to
trust me.

...(Interruptions)

MR. SPEAKER: Please take your seats. Let there be some order in the House.
...(Interruptions)

SHRI TARIT BARAN TOPDAR (BARRACKPORE): Let it be sent to the Privileges Committee.

MR. SPEAKER: Thank you for your suggestion.

oft siigar Ris (Saf¥n) : #&lc, ol A AVICH 330 Acel 3 301 3li2 AR B A9 Ficfl o Acel B AW Bh acbo Benn, BRI 3ogior wal [ smf¥ar i
A P II SR B 916 JAde 91ea] Bl &1 ISEl B &) 33D e Iogol "seluaiddc” 9o ol Yol fdsem g 33fic ol 9 b Adsitors Siaer
3 seron owar 2RI fdamwer act fager #idt St 6t aie A s fore AMA-24kY froer st yarsen g @1 s3ART Slon aifdw em Afdser 3oaiol ENET 96 @I
§ICIAICT I a2 ST cilil bt dkreIs B 33 ugar &) el sl oRN & b Iosiol $3e1 Yfdars fben 8, difdbat amet & IR udl 9 =1 xae g 3
fd5 JoroT waell & b Jodlor 521 T @ sifw & Rl avar em, Afdber 3orht TRl B YAIHSKT 2ol Al UbIz T daoll & [ 3ealol 32 @i @I aifor &
RaiS aer e Sloil & arpe A 53 anT Gt yfte Bkt 2 b 3o8ior oo arfdmeuvt gecmc T seawE s 391 B ARt Sfidel & il 3 Racnw e e
31 91 ofFol 3NUel IRl del adel faRm e 15 218 Iie sl siftrriidir ordl &) a1 don e & 6 amu &di ymfsa waa &, s il aifde ®asr &t
foicr @ &, Aifbor &1 3mu ue feart @ & b smu g Rl sfie sardl glteor Seil & e oft 3 safee Ylt ofder adt 3 smuar affva aga &
Agcayul &SI &) i fordest o aEdr g b 20y ugll @ Yol §31 ABICT DY U 3ol gRI A o 3 29 adha @ sw g e 35, a bifta dl o
3MGol bl iToll P &lol 3 T3 g Acol DI Yferest P afolpel U oI B2 ok 31, Brrdt 531 aee A aifdne AR dol arl IR siffrold &
fArg ®E Ja® Fel 3z vd yerson ol 0G91 o) 3 3 a6 diel o gU el T ®f I DI G|

MR. SPEAKER: I hope, you will agree with me, before anybody said anything, I myself said that let us wait for the quote. Indian
Parliament is not that powerless that we cannot take action. I have assured you that certainly action will be taken. There is no
question of exoneration of anybody. But we have to follow certain procedures. You know that. I have only stated that let that
procedure be followed. We have to act also consistent with natural justice. Everybody knows that.

...(Interruptions)
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I have given a notice.

MR. SPEAKER: Very good, I will read it very carefully.



SHRI VARKALA RADHAKRISHNAN : Sir, I am entitled to raise the matter.
MR. SPEAKER: No, you are not entitled.
SHRI VARKALA RADHAKRISHNAN : Sir, the rules permit that a Member can raise it.
MR. SPEAKER: No, I do not agree with your interpretation.
SHRI VARKALA RADHAKRISHNAN : Sir, under the rules, a Member can raise it.
MR. SPEAKER: No, you cannot question the Speaker's observation.
...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : I may be given a chance to raise the matter.

MR. SPEAKER: You are committing a breach of privilege. You know that. It is well established. You read Kaul and Shakdhar, it is
very properly stated there.

off Sdog YeIIe Ared (3iBIRYR): areist AEIG, el A TSl ad BRI a3a a1 ulega 3ic B Awiol iR 3 A3 Br1 avs @1 ulegw amuam! 3iis Jor &
SToII @ &0l I frett & b b3t aee A v el Isiga ot s & dowe Sk Bedieren & adl, afte smufsere w=ie [ &) 33! sl aiffer
&I A WE2 Sl Dal b w1 sitw & Ros 3| st [Ager sidt gr1 wer Acor 3 @6 aarn sk e [ o1 @16 @@t 3w & Rwrs en 3 @ Sieton
e § 5 aen sife & Bosrd an sRfAspser BURE 3 off a8 @ asar s wasen 3?7 Aoter Aot St srARa! A smcller A5G &, a° A TE DT W@AleT Joil
Jo1s 3iferorR & A 37 A8 @ B 3fwr &g i ordl el sl o dl sRERsper BARE A S 331 e © B w6l & AT A A Bael Gell @l
el oisl 8, 3oslol U g, Bl udfor fisen &) el 3 2iRig, e Ascaunl fuer &) 32b el &l #iisen, sarmuicer i Sor o e & Fu a1 &)
UE Iciel SHAKpCD fder @l si5the @b BRI e @1 gacn e sk, BT aee @l @i 6= sk, @6 8l smufesers &) aid ag smel =6t 3 9P &,
dl 3oID WRIeT I ¢U Baye Aonm2 B3 IA6Ige Dl g A=A Jeloll Alfde|

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Speaker Sir, the statement of Indian Ambassador in USA is most unfortunate. The
entire Parliament and the people...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, I may be allowed to speak.
MR. SPEAKER: I will bring you to the Chair. I will ask you to come here.
SHRI VARKALA RADHAKRISHNAN : Sir, it is not the question of coming to the Chair...(Interruptions)
MR. SPEAKER: Nothing is being recorded.
(Interruptions)*

SHRI BRAJA KISHORE TRIPATHY : Sir, the whole Parliament and the people of this country are insulted by the statement of the
Indian Ambassador in USA...(Interruptions)

MR. SPEAKER: You come to me or write to me.

Today, there are about 300 hon. Members. If all of them speak on this issue, then I shall be totally confused. Therefore,
please do not do that.

SHRI BRAJA KISHORE TRIPATHY: Sir, I am really astonished with the audacity of this Ambassador to issue such statement. Sir,
the Government's statement in this regard has further added gheeto this entire fire. It was not his private conversation or off the
record conversation.[r3]

Completely, deliberately he has tried to insult the House and the Members of the House by this way. We are not the
headless chicken. Rather, I can say, he is mindless, tactless and he is not in sound mind to speak like this just to insult the
Parliament.

The Government is considering this Ambassador more important than the prestige of this House. The entire House, Members
from all sections, even the Ruling Party Members are not appreciating it. I am thankful for the statement of

*Not recorded.



Shri Dasmunsi, Minister of Parliamentary Affairs; he has also not appreciated it. He has told that he has a vegetarian heart so he
was also not appreciating it. It has come out in newspaper. ...(Interruptions)

MR. SPEAKER: Everybody is referring to the newspaper reports with impunity. You cannot do that.
...(Interruptions)

SHRI BRAJA KISHORE TRIPATHY : I am thankful; he has also not appreciated. He is a part of this Government. The Government
should take action. What is the action of the Government? The Government should come forward; they should ask why he has
told like this to the Members of the Parliament. This is not good.

MR. SPEAKER: I believe the vegetarians are very happy.

SHRI BRAJA KISHORE TRIPATHY : He should be immediately recalled. He should not continue there. We are also thankful to
you; you have also considered our concern. I do not know whether this Government has courage to take action. It is because this
will also antagonize USA. They do not want to antagonize USA; and they will not take any action. We have hundred per cent
confidence on you. You will not sit silent. The notices of Privilege Motion are already with you. You will definitely take some
action which will give a complete reply to this Ambassador.

SHRI GURUDAS DASGUPTA (PANSKURA): Sir, I am on a different point.
MR. SPEAKER: Are you on some other issue, not on this?

SHRI GURUDAS DASGUPTA : I am absolutely on this. The country is having a debate about Indo-US nuclear pact. There is
going to be a debate. The Prime Minister is to make a speech. The Parliament is scheduled to discuss the whole issue. But the
Ambassador of India in USA has taken part in that debate. That is the crux of the issue. He has taken part in the debate on behalf
of the Prime Minister, on behalf of the Government. He has not called everybody 'without head'. My friends, please understand,
he has not spoken ill of everybody. He has castigated those who are against the pact. He has categorically said that those who are
speaking against the pact, they are all chickens without head. Secondly, he has said that they are all making haphazard
statement; they are all raising an issue which is not possible; this pact cannot be renegotiated.

I would like to ask one thing from the Government, from my esteemed friend Priya Ranjan Dasmunsi, whether the Government
has given the responsibility of defending their stand by an Ambassador in USA. He has committed not only breach; he has gone
over the power that the Government has given to him. He has no right to take part in the debate. ...(Interruptions)

MR. SPEAKER: Shri Sukhdev Singh Dhindsa.
SHRI GURUDAS DASGUPTA : Sir, I will take one minute more.

He has no right to take part in the debate. It is outrageous. He has no authority to speak ill about us. We are all Indians.
We are fighting this particular pact on the basis of understanding. He has no right to say that those who are against the pact are
all doing haphazard. This is an insult to the Parliament and to us....(Inferruptions) This is overdoing. The Government must say
whether an Ambassador can overdo, the way it has been done. He should be brought to the bar of the House. He should be
recalled and he should be sent to jail ...(Interruptions)

MR. SPEAKER: You are not giving me liberty to decide. You are also dictating what I should do. Please take your seat.
...(Interruptions)

SHRI GURUDAS DASGUPTA : He is taking part in a political debate. Is it possible?...(Interruptions)

MR. SPEAKER: You ask the Government to do something; I do not mind. Do not try to dictate me. Do not dictate to the Chair.
...(Interruptions)

MR. SPEAKER: Shri Sukhdev Singh Dhindsa. [r4]

off IJpaca Rie disanm (IPR): sreas aidle, o smuept amomdt § a=iifds snuot fergper At 2qus forn & b ufckmpiocdt 3adfkee Brea 3 oo
wIdns? Al uickimioc @ o @& a6l & 3T &1 Bact ST 28 Ul e AEt el &b & setol waeie ol 2. . (caatiior)

MR. SPEAKER: Certainly. I reiterate that.



off 3paca Ris disan i wwr o @ sivol 33Us @ a1 e 3 MUl Ri 3 & b s uifefamic o 3R Raenw aen vagkt dont 8?2 3 aaRI afar oft
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MR. SPEAKER: Thank you very much for your cooperation.
Now, Shri Kinjarapu Yerrannaidu.
...(Interruptions)
AL BN & anueht ard R 3t oidl o 38 3, Spr-erht dg Gt
... (cxazer)

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Mr. Speaker, Sir, the Indian Parliament is the supreme body and the highest
policy-making body. ...(Interruptions)

SIERTST HEICRT © 31U volskI @2 diidm

SHRI KINJARAPU YERRANNAIDU : Sir, the Members of Parliament are representing the Parliament. The hon. Members of
Parliament are degraded by the Indian Ambassador in the USA. He should be recalled immediately. This is a shameful thing for
the Members of Parliament and also for the Indian Parliament that he has treated the Members like this. He should be recalled
immediately.

31eTET FABIG & 3g eft 50 arT A Az A b U-ud arrR AdeY
off gaporrer i
... (caeor)
31ERTST HBNG : 3NU IS SIEE, a=n bl Tt o2 38 &)
... (caeer)
gt a1dke : Bk gaorrer Big Sit @1 smor Basrs 3 smosn
oft opgorrer Biz (srenrsrist, [RER) @ st #i2icw1, 231 a1 & b 3y SART VT 5163 Bavrs @) (S@enst)
LT ABNGA ! ABT Y vb &t 35 &, 3P el Sesn dl a= 2pn? 7 sft Tz 2 sussem,
SHRI BRAJA KISHORE TRIPATHY : Sir, you are a part of this House. ...(Interruptions)
oft opgorrer 318 : 0¥ a3 @) 336l 25 wal & 3T amu g i &) 33! faeht @t esT ard 2

3reAgl ASICR, DT 3 At It of Sit @il o &, et B9ty JAcol B olell el fASer dicft 331 a=Iel A IS0l DI AT DA 3§ | Jogiol IdIDR
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gotiofl aifdw) ag as @it &Y, yerer s} 8, uscl A g0l B g &, IAD UG & Fcfl = yenorid} &) el B Al @ AfsHSs For 3 anedt &t sme 3f
§3D dIG AIDR AEIVI &, 26 el A IR oldl oKl &) 3Muol wal & fdb Jcol ol 9iKp & 3fi2 Jgol s @i 3 3T oridE! wsfl; 3ruh Rt [dgmfmr
&t oIfes 8| sresr MBI, AG T GIRA ULl &, dlfdbor IR Hi off Bredort gorcdt & b Ipwr a8 Toddt b a1 ga oriarl B3t i & cern & b i
#Hiofofler 2aiick &t sl @Y otz AR e Rl oyl Wwewr &t oo ¥ sER g B Aci B gl Nl 2f oft gitrer &, gl aE arer @k
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off gyorrer Bis : 521wl 3 e @ddl [ asi B 2AsicA @Y qrod AU JeIRIT SIS &9 B AU HuT RN 2 kst 3 Sier dsor @1 off guaenor 3
...(=agme)



3IERALT ABNG: A URT U2 ofd] 3, 8133 B Rl 3
off uagorer Bis : a1 @) corer 3 [ 31y 3ofedl 512 Slet Aot Acol Pt IR DY a@mdl it sfdwr 3 o Lt el of w2 ) ... (cugemer)
SIERAET ABIG: A U] agcl ol DA &)

SHRI SUBRATA BOSE (BARASAT): Sir, I shall not waste the time of the House by repeating what all has been said. I strongly
associate with the views expressed already by the previous speakers. I demand that the Ambassador should be recalled
immediately. I hope that you will consider the notices of privilege motions placed before you as early as possible.

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, the way in which the matter has been explained, makes it further complicated. 1
have heard the explanation that the comment was not on the Members of Parliament but it was on the Media. What right has the
Ambassador got, who is sitting on his official duty as Indian Ambassador in the USA, another country, to blame the Media of
India? It is further disturbing. When the Media has become another forceful wing in the democratic polity, I think, it is also a
matter of privilege. Not only that it is a matter of privilege for his utterances against the Members, indirectly it is also once again
becoming a privilege issue because they have been reporting, not their own views, but they have been reporting what we, the
Members of Parliament, have stated herein. So, on that issue also, it becomes a matter of privilege. I have moved a notice of
privilege motion on that issue also.

Sir, I would humbly say that in this matter, the Government need not take it as a prestige. He has gone u/tra vires of his powers.
MR. SPEAKER: Please do not repeat.

SHRI P.C. THOMAS : So, he must be recalled and further action should be taken.

31ER181 HBNG: ofil off, var-al cwsat 3 I B2 e,

off sfelc sPIRIA 3 (IonBIR): sreast wSlea, A v & eor A JANE wFom FAIDI A IS sl IsiGA o S Aol B savtoon B 3, 3N ABI
3col O dgel 3 Al of As APT Bl & [ o AUA eIkl S, 3 $AA AT &) MU Acol & 3leAST Blol D ol 3 Aol 3 D3l mrears oF)

MR. SPEAKER: Mr. Shivanna.
Speak in English for the time being. I see, interpretation is available. Please go on.

SHRI M. SHIVANNA (CHAMRAJANAGAR): Okay, Sir. Wherever it is possible, I would try to speak in English.

SHRI. M. SHIVANNA :- Sir, I would like to draw the attention of our Government to the statement made by Indian
Ambassador to U.S. His statement has disturbed the Parliament for the last 2 days. We should condemn such statements.
Though he is an Ambassador, he has insulted the Parliament of India, its members and also media representatives.
Therefore on behalf of our party Janata Dal (S), I urge, upon the Government that he should be recalled immediately and
should be punished. I hope the Government will take immediate steps in this regard.

*English Translation of the speech originally delivered in Kannada.

MR. SPEAKER: I admire your tenacity, Mr. Radhakrishnan. What do you want to add, tell me? What is the new thing that you
want to add?

SHRI VARKALA RADHAKRISHNAN : Thank you, Sir.
MR. SPEAKER: To protect myself, I have to call you!
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, I raise a privilege question not based on any party politics. We have assembled here as
the Members of the largest democracy in the world.

MR. SPEAKER: We have to remind ourselves of that.



SHRI VARKALA RADHAKRISHNAN : We, the Members, have to maintain the dignity of this House. Here is a question that
involves challenging the dignity of this House.[r6]

I would like to bring to your kind notice that the word used is prima facie defamatory and contemptuous. It is contempt against
the House. It is equally applicable to this side and that side. Now, whenever an aspersion is cast on the dignity of this House, we
are duty bound to uphold our dignity. On that basis, I have given this notice under rule 223 of the Rules of Procedure.

MR. SPEAKER: When you disturb the proceedings, you also say that it is contempt of the House.

SHRI VARKALA RADHAKRISHNAN : Sir, I would request the hon. Speaker that you have two options before you. One is, either
you can take action suo motu or you can refer this matter to the Committee of Privileges. The Committee will summon this man,
and let him answer. It is not to be answered by the Minister concerned.

MR. SPEAKER: I believe you are a Member of the Privilege Committee. You should not speak on this subject.

SHRI VARKALA RADHAKRISHNAN : The matter is prima facie contemptuous. So, your honour, you may kindly refer this either
to the Committee or take a decision, and this is a matter on which we cannot decide now and here without communication.

MR. SPEAKER: That is enough. Now, I will come to urgent matters. Please conclude.
...(Interruptions)
3MEALI ABIG & 31U Y| 30U a=I T2 38 87
a€ | (caauen)
MR. SPEAKER: I will ask them. Please sit down. You are insulting this House every moment.
Will the Government make any observation now? I am not compelling you.
SHRI JOACHIM BAXLA (ALIPURDUAR): Sir, I would like to associate with all other hon. Members.
MR. SPEAKER: All right but not with Radhakrishnan;i!
SHRI JOACHIM BAXLA : It is including Mr. Radhakrishnan.
MR. SPEAKER: All right.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN
DASMUNSI): Mr. Speaker, Sir, I heard the respected hon. Members' observations and comments, and I sincerely appreciate the
way they have articulated the whole issue.

Sir, yesterday, you may recall that at the first instance before the whole text came, the hon. Foreign Minister was here to give the
first reaction. He had said a very important sentence, if I may recall correctly, that is, unwarranted and
unacceptable....(Interruptions) Then, I did not trouble you. Then, the House adjourned till two.

Then, in the second instance when the House reassembled, whatever available official information came from the Embassy, that
is, from Washington, the Foreign Minister came forward and again reiterated, including conveying the unqualified apology.

Sir, I am to comment on behalf of the Government on two aspects. Aspect one is that at this juncture the Foreign Minister should
have been here but he kindly conveyed, through you, his regret to the entire House that he is engaged with the Prime Minister of
Japan and he could not come forward. I can only tell you that on the privilege matter, I will not make any comment. The
Government never makes any comment.

MR. SPEAKER: That will be a breach of privilege. Do not do that.

SHRI PRIYA RANJAN DASMUNSI: Sir, that is your domain. I cannot say anything on this aspect, and your observation and
rulings are always binding on the entire House.

Second thing is that anybody within the Government, either in bureaucracy or in diplomatic assignment, has no right to cast



aspersion even on media and including that of the dignity of the House and of Parliament. We strongly feel it, and we, from the
UPA Government, shall continue to defend and uphold the dignity of all the Members and the Parliament all the time come what
may, in whatever manner it is possible. ...(Interruptions)

g8l MelG & aan axt 3?2 Do not record.
(Interruptions)*
SHRI PRIYA RANJAN DASMUNSI: If you just talk like that, I cannot answer and I will sit down.

Sir, pertaining to the issue of recalling, as the Members have said, I shall very faithfully and sincerely convey your demand, your
concern, your views not only to the Foreign Minister but also to the Prime Minister.

*Not recorded.

Sir, I am now talking about media. Even if the media is there, be it in India or outside...(Interruptions)
off st Ris (ITon) @ s SlaE Yerewid Sit @ Jon aide,
3TERTLT MBI & MU Joap2 et &, 331 g A sorce waa &) What is all this? Are you showing respect to this House?

SHRI PRIYA RANJAN DASMUNSI: Sir, media carries one of the most important jobs in the world democracy and in any
democracy. A Government or a Party or an officer may agree or may not agree.[MSOffice7]

There is no right to abuse and accuse the media also. I uphold the fundamental rights of the media, always, whether they agree
or disagree with any Party, any Government, any policy or not. Dissent of this House on any issue including the present deal, is a
matter of the country, of the Parties, not a matter of an individual outside or inside the country. Therefore, I appreciate all the
views. I shall officially report it to the hon. Prime Minister and to the hon. Minister of External Affairs.

At this juncture I can only tell you that I also have some recollection, if not many of the hon. Members, I am also in this House
from 1971; I have also learnt many things from the Opposition and from the Government. I can only tell you that I will not say it
today. When an issue comes pertaining to an officer of the Government, on privilege matter, the Government may not talk. When

the officer causes a misconduct, yes, Sir, I say on behalf of the Government that each Ambassador, each official, each Minister

can have the orbit of their comments with their wives and children. But sitting in the official chair, there cannot be any orbit of
talks to carry the office with him and, therefore, we do not appreciate and approve that also.

I can only tell you that I shall convey the feelings to the Government and I can assure on behalf of the UPA Government that we
will not behave unlike others, we shall behave transparently with the sense of the House and the spirit and we shall not comprise
an inch on this matter pertaining to the dignity of the House.

I also would like to add about the same Ambassador who was Ambassador to Russia during NDA time, and now he is
Ambassador to USA in our tenure, how he did, what he did etc. the details are to be worked out and the details are to be sought.
It is the job of the hon. Minister of External Affairs. I should report to him.

I conclude, by saying with pain, that if any hon. Member of this House is dishonoured the whole House should be together to
defend his honour. But in the same House, I painfully convey, that — this is a newspaper report and you gave your observation; 1
cannot comment on the newspaper report, it is not stated in the House — when about the hon. Prime Minister of India the words
of 'shot straightaway' were used and the Parties did not condemn them, do you have a moral right to support this issue?
...(Interruptions) That is my point.

Sir, I will do that, I assure the House that I will convey your sentiments and the UPA Government will act more effectively and
aggressively in defence of the honour of this House. Thank you. ...(Interruptions)

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, what is this? Please allow us to speak. ...(Interruptions)
MR. SPEAKER : No. Dr. Karan Singh Yadav to raise matters of urgent public importance now.

..(Interruptions)



MR. SPEAKER : You wanted an opportunity. I have given you the opportunity. For 43 minutes it has gone on.
...(Interruptions)

MR. SPEAKER : Forty-three minutes have been spent on this.
...(Interruptions)

MR. SPEAKER : Dr. Karan Singh Yadav to speak now.

...(Interruptions)
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12.43 hrs.

(Prof. Vijay Kumar Malhotra and some other Hon'ble Members then

left the House)

MR. SPEAKER : Please go quietly.



